1IN THE CENTHAL ADMINISTAATIVE TRIBUNAL ALLA

REGISTHATION U.A. NU. 969 of 1988
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The Assistant.Engineer, Jorthern
Hailway Roorkee & otherSeeceess

e i B Hon'ble D.S. Misra- AM ' ey
. Hon'ble G.S.Sharma= JM ' _-,35
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In this petition under section 19 of ﬁb_f?Jwig

the Administrative Tribunals Act no.XIIL of 1985, it 4

is allegéd that the applicant has worked as Casual

Labour in the MNorthern nailway from 1978 to 1983
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snd he has prayed that he be considered for treating

as regular Railway Servent in accordance with the
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Circular letter dated 28,12.87(Copy Annexure-=-1l1) issued
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by Northern Railway. We have neard the learned counsel
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for the applicant and feel that this petition can be

disposed of finally at this stage. We accordingly
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direct the respondents that the case of the applicant
be considered for absorption in the nailway service

as elass- IV employee in the light of the circular

letter dated 28,12.87(Copy Annexure-I1) and circular
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letter dated 7.5.86 of DRM, Mor adabad (Copy Annexure=1V)

on his turn. The petition is disposed of accarding%?.h. ,

copy of the paper hook be sent to the respondents

| alengwith this order for proper compliances {;ﬁ/
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